
423 i Statement re: recoveTtl MARCH 6, 1964 
of Explosives at Ranl1iya 

Business of the 
House 

RaHway Station, Assam 
IShri Hajarnavis] 

done. But we have our own source 
of information which will be mad~ 
available for the purpOSe of bringing 
to book the culpri ls '. (Interru.p-
tion). 

Sbri Hem Baroa: It is not a simple 
matter of law and order. Therefore. 
to say that the State Government is 
doing it is shelving the responsibility. 
This is a frontier State. 

Shri Tyagi (Dehra Dun): As it has 
caused a lot of anxiety not only to 
this House but the country at large 
a:1:i there have been cases after cases 
of this nature in that area and also 
in Kashmir. may I know if the Gov­
ermnent h'as taken some steps to rein­
f()~~r thoi~ Int('JIi~ence Department in 
that area? 

Shri Hajamavis: If there is a fur­
ther need. we shall certainly do it. I 
am grateful to the hon. Member tor 
expressing his anxiety 

:vIr. Speaker: The Question is 
whether the Central Government has 
actually reinforced it or not. 

Shri Hajamavis: I would not be 
able to give.. (Interru.ptions). 

Mr. Speaker: Order. order. It is 
not a discussion on that. 

Shri Hajamavls: . exactly ~he 
figure. But I believe, we have ~ot a 
fairly adequate service there. 

Sbrt Tyagi: May I inform my hon. 
friend that intelligence is never car­
ried on through paid servants and 
Government servants alone. We have 
to have many other sources. 

Mr. Speaker: He can pass on that 
experience to the hon. Minister. But 
in this manner we cannot proceed. 

Sbri Ranga (Chittoor): May I make 
this suggestion that in view of the 
dissatisfaction prevailing among the 
various sections in this House as well 
liS outside in regard to the failure and 

inadequacy of arrangements made 
regarding intelligence and se on, the 
Minister concerned may take an early 
opportunity of inviting the leaders 
of different Parties aoo Groups in 
this House and take them into confi­
dence and assure them about the 
various steps that are being taken 
in order to tighten up our own de­
fence in regard to this matter? 

Mr. Speaker: The Minister of Par­
liamentary Affairs. 

Sbri Hem Barua: The Central Gov­
ernment has taken no steps and they 
have left it to the State Government 

Shri Ranga: It is for the Minister 
of Parliamentary Affairs too. 

Mr. Speaker: The suggestion bas 
been made and the Minister would 
take note of that. 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sillha): 
What was the suggestion, Sir? 

Mr. Speaker: 
Home Minister. 
of it. 

That was for the 
He hoas taken note 

Shri Hajarnavis: Yes, Sir. 

12'12 brs. 

BUSINESS OF THE HOUSE 

The Minister of ParUla"iiientary 
Affairs (Sbri SatYa Narayan Sinha): 
With YOUr permission, Sir, I rise to 
announce that Government Business 
in thIs House during the week com­
mencing 9th March, 1964, will con­
sist or-

(l) Further discussion of General 
Budget fOl 1964-65. 

(2) Submission of Demands on 
Accounts (General) for 1984-
85 to the vote of the House. 

(3) Discussion and voting of: 

Supplementary Demands for 
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Grants (Railways) for 1963· 

Supplementary Demands for 
Grants (General), fOr 1963-64. 

(4) Discussion and voting on De­
mand, for Grants relating to 
the Mini!trics of: 

Education 
Petroleum & Chemicals 
Information & Broadcasting. 

I may also inform the House that 
the discussion and voting on the De­
mands for Grants of various Minis-
tries will be taken up in the follow­
ing order:-

Education 
Petroleum & Chemicals 

Information & Broadcastin, 
International Trade 

Labour & Employment 

Defence 
Transport 

Law 

Posts and Telegraphs 
Food and Agriculture 
Irrigation and Power 

Supply & Technical Development 
Depts. 

Industry 

Health 

Works, Housing & Rehabilitation 

Community Development & Co-
operation 

Steel, Mines & Heavy Engineer-
ing 

Home Affairs 

External Affairs 

Finance (including Planning). 

A >statement showing the likely 
da't's on which the Demands are ex­
pected to come up for discussion on 
the basis of time allotted for each 
Ministry is being separately furnish­
ed to Lok Sabh" Secretariat for cir­
cUlation to Memb .. rs. 

Shri Harl Vlsbnu Kamath (Hoshall­
gabad): Mr. Sp~aker, Sir, if I heard 
the Minister right, he has listed among 

the other Ministries for next week, 
the Ministry of Petroleum and Chemi­
cals. As far as the dak received b7 
me shows--I do not know whether 
there is a mistake--the Report of the 
Ministry of Petr'Jleum and Chemica:s 
has not been l'E'ceived up till now, 
You, Sir, had directed the Minister'; 
to furnish their Reports at least, it 
I remember right, a week before the 
concerned Demands for Grants come 
up before the House. I suppose 
the Demands for Grants of the 
Ministry of Petroleum and Chemi­
cals--it is the second Ministry in 
the list-will come up on Thurs­
day next. Today is Friday. I do 
not know when your directive will 
be complied with by the Ministry. 
The hon. Minister of Parliamentary 
Affairs may kinrily take note of it and 
ask his colleag u(' to furnish the rE'­
port immedi'ately by this evening at 
the latest. 

My second point is this. I would 
like, by your leave, to reiterate thE: 
demand that I made yesterday on the 
well-accepted parliamentary tradition 
and principle of no Demand being 
passed without adequate discussion. 
I am referring to the need for a dIS­
cussion with regard to the Demands 
relating to Parliament, that is, to 
Rajya Sabha and Lok Sabha. You, 
Sir, pointed out ' practical difficu1tv 
as to who would reply to the debate. 
I submit that a discussion could be 
held without any reply, but if that is 
impossible, I rei.terate the demar.d 
that I made yesterday that a com­
mittee of the HOllse be constituted im-­
mediately to scrutinise, for the first 
time and in the Fifteenth Year 01 
our Republic, the Demands, and then 
the committee could meet yoU dnd 
discuss with you further this matter. 

I submit that at an early date 
legislation also ~hould be introduce,t 
by the hon. Minist.~r concerned, un­
der article 98(2) of the Constitution 
to that end. 

Mr. Speaker: I am sorry I cannot 
agree there. As the hon. Member has 
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[Mr. Speaker] 

said, it has not been the practice du,·­
ing the last fifteen or sixteen years. 
Tnere were reasons behind it as to 
why the Demands relating to 1.<.it 
Sabha and Rajva Sabha have not 
been 4iscussed on the floor of the 
House. 

First, in regarei io the Rajya Sablla, 
that is a sovereign House itself, and 
Yle cannot discu~~ and criticise what 
they spend and how they spend; we 
("annot do it. Then, certainly, pl"U~­
ably they would begin to discuss our 
Demands also. That is not proper an.l 
that is not our purpose. That is 
about the Demands relating to RajYil 
Sabha. 

Then, about the Demands relating 
to Lok Silbha, I expressed to the hon. 
Member the difficulty, and the em­
barrassing position in which the 
Speaker would be put if those De­
r.lands are discussed. If his Depart­
m<':l1t is criticised here, who is to 
answer? The han. Member said that 
criticism might be made but nobouy 
might r~ply. Is it possible? Then, 
what results will be achieved in that 
respect? 

The accounts of the Lok Sabha and 
Rajya Sabha arc annually audited bJ 
the Comtporller and Auditor-General 
and the reports are there. The De­
mand. are all put down in the budg('t 
papers. Any Member can see them, 
and he can just come and discuss with 
rn~ if he finds any fault with it or any 
difficulty with it; we can sit down ilnd 
disluss it. and I can explain my posi­
tion wherever he feels that he hil' 
some doubts about any expenditure 
whether it was justified or not; I am 
prepared to do that. But if it is 
taken up here in the House, then the 
Speaker cannot escape criticism and 
comment shall have to be offered. If 
the- Members have not that faith. of 
course, that is a different matter. But 
as r said the other day, there are 
only two occasions when comments 
can be oftered, either complimentary 
or critical, so far as the Speaker is 

concerned, complimentary ones only 
when he is elected and critical Oneil 
only when he is to be r.emoved. 
There is no intermediate stage bet­
ween the two. 

Therefore, I would l·eqUest the 
hon. Member that he can come and 
just look into the accounts and exa­
mine them; in fact, any Member who 
wants to examine them can come and 
see, and if he is not satisfied with any 
particular item, he can discuss with 
me, and bring it to my notice, and I 
shaH try to explain to him. And if I 
am convinced that there is something 
that should be set right, certainly I 
shall be prepared to do it. But It 
would not be a good practice to have 
them discussed here; then the inde­
pendence of the Speaker 0; of his De­
partment would be absolutely gone, 
if that is subjected to criticism in 
this manner. 

Shri "ari Vishnu Kamath: On a 
point of clarification. I am sorry I 
have to say this; I would not question 
your observation, but certainly, .l 
would like to have a further clarifica­
tion of the remark that you have 
made in the course of your observa­
tions that the other HOUSe is sove­
reign. In our set-up, I believe we are 
governed by the Constitution,-the 
Constitution alone is sovereign and 
not either this House or the other 
House, and if any Demand is submit­
ted to the vote of the House, cer­
tainly, the House is within its rights 
to examine that Demand in whatever 
way is feasible and practicable. No 
Demand, in accordance with Parlia­
mentary conventions and traditions all 
over the world can be and should be 
passed without' a scrutiny of the De­
mand as best as possible. 

.Therefore, at the meeting we had 
With the hon. Minister cf Parliamen­
t~ry Aftairs, the other day, I asked 
him whether it was possible to have 
a discussion in the House with regard 
to the Rajya Babha and Lok Sabha 
Demands for Grants. He said what 
you have jun now said. But he wa5 
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agreeable on that occasion to havin& 
a Committee of the House to go into 
these Demands before they are sub­
mitted t.o the vote of the House. 

An BOD. Member: Where is tht! 
.need? 

Shri Bari VJsbDU Jtamatb: This j.. 
.not a personal matter. I am sorry to 
.say there is some misunderstanding. 
It is the whole House that is inte­
. rested. 

Mr. Speaker: I did not mean that 
way. Shri Kamath or any Member. 
'That was what I said. 

Shri Bari Vishnu Kamath: There­
fore, what objectio:-. ~an there be in 
principle or in practice to it? 

Mr. Speaker: To it being discussed 
.here? 

Shri Hari Vishnu Kamath: Dis­
·cus5ion by a Committee of the House, 
not here. Not one individual but all 
groups here, all parties here, should 
go into these Demands. Then the 
Committee wilJ meet YO.l and discuss 
the matter, in case there are any 
doubts. It is not a question of just 
one Member meeting you. This 
would be more authoritative. 

Mr. Speaker: When I say any Mem­
bel' can come, any groups of Mem­
bers can also come. Any Members 
who desire to come have ccrtainly 
the complete option, and I will wel­
come them. They can come and look 
into the accounts. I will be glad. 

Shri Barl Vishnu Kamath: If YOI 

think so, I will give notice of a tot"-
mal motion. I will move that a Com­
mittee of the House be constituted. 

Mr. Speaker: That I will see when 
the motion comes. 

Shrl D. C. Sharma (Gurdaspur): I 
think what you have said about the 
Demands of the Lok Sabha and the 
Rajya Sabha being discussed on the 
i100r of the House is unexceptionable. 

Hut there are certain types of mind& 
which can argue, even though theY 
are convinced~r even though they 
are not convinced. 

I think from what you have IBi.d it 
is obvious that no useful purpose will 
be served if those Demands are dlI-
cussed on the floor of the HoUle. 
Moreover, you have kept the dour 
open for members, and for groups pf 
Members, to see you and to have their 
doubts clarifled whenever they. like . 
But I take strong exception to the 
principle which has been enunciatcd 
by an hon. Member, the principle that 
any Demand can be discussed by a 
Committee of Members. Now, for­
tumttely or unfortunately, we are ia 
the majority . 

Mr. Speaker: He will be brief. 

Shri D. C. Sharma: What prevents 
! Ie. if this is conceded, from sayinc 
tlwl th" Demands of the External 
Affairs Ministry or the Demands of 
the Ministry of Petroleum and Chemi­
cals or the Demands of the Labolll' 
Ministry or the Demands of any other 
Ministry, should not be discussed on 
the floor of the House, but should bp 
discussed by a Committee of the 
Members? .I think this is a principle 
which runs contrary to democratic 
principles, to parliamentary practices 
and to the canons of decent parll~· 
mentary scrutiny. 

Therefore, I think this is a princi­
ple which cannot be accepted. So I 
.!ubmit very respectfully that Kir-l 
<::!harles' head is always there. There 
are some persons who want Kin, 
Charles' head always on a plate. But 
r think without having King Charlea' 
head, We see King Ch'arles every day, 
and we know what King Charles i •.. 

Mr. Speaker: Order, order. I will 
allow only two or three minutes to 
any hon. Member. 

Shrt D. C. Sharma: Therefore, I 
think what you have S'3id is the 
correct thing. 

Shrl P. K. Deo (KalahDndi): I reI-
pecttully bow to your rullnr. At tile 
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r think without having King Charlea' 
head, We see King Ch'arles every day, 
and we know what King Charles i •.. 

Mr. Speaker: Order, order. I will 
allow only two or three minutes to 
any hon. Member. 

Shrt D. C. Sharma: Therefore, I 
think what you have S'3id is the 
correct thing. 

Shrl P. K. Deo (KalahDndi): I reI-
pecttully bow to your rullnr. At tile 
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aame time, 1 would like to point out 
that any observation from you say­
ing that this House is not competent 
to discuss these Demands means cur­
tailing the sovereignty of this House. 

I would like to bring to your notice 
that all these Demands are under 
two heads-charged items and voted 
items. So far as discussion on both 
types of items arl." concerned, this 
HOUSe has got the supreme authOrIty. 
The House cannot divide on. tho 
charged items but on the voted items 
the House has got the supreme aut-lto­
rity even to divide. 

So when the House has 20t the 
authority to divide on Lok Sat)na 
Demand No. 108, I think any observa· 
tion from you saying that this HOllse 
should not discuss it mAY constitute 
a curtailment of the sovereignty M 
the House. 

Mr. Speaker: That is not so. The 
House is sovereign. Nobody der.ie5 
it. But when I am to bl." discussetl. 
it is also provided that I should not 
be discussed in this maroner in this 
House. Straightaway there ought t'J 
be a motion for removal. . . (In-
terruptions) If grants are to be dis­
cussed and comments ,hall have t·' 
be made, I am responsible for eVE-TV 
expenditure here. Are nut the Minis· 
tries criticis<'d when the demands ar~ 
discussed? The hon. ME:rr..bers should 
realise the consequence of their 
action. 

5hrl Harl Vishnu Kamath: It can 
be done.in a committee 01 the House. 

Shrl Snrendranath Dwlvedy (Kpr.-
drapara)' We quite r",alise the e~­
barrassing position in which YOU are 
placed if a discussion is held in the 
House. But you just now al~o ob­
served that the account. of this rle-
partmfOnt are audited and the Audltor­
General'; report is there hnd the Au:f!­
tor-Gf'neral's report ShOd'd be look .. d 
into by the Public Accounts Com­
mittee. 

Mr. Speaker: I can d.') so; I have 
no objection. The Public Accounts 
Committee shall go into it. 

Shri Tyagi (Dehra Dun): I sub­
mit that I do not feel hu'ct by the 50-
called ruling of the Chair. It was not 
a ruling; it was only a remark from 
the Chair. We have abided by a. 
convention that these I!emands be 
not discussed in the House .. The con_ 
\'ention of so many years' standing 
cannot be done away with in a 
moment like this. The Speaker ·hll~· 
only supported that convention. My 
suggestion is that instead of any Com­
mittee of the House di.~cussing the.e 
demands, in the first place--many 
things come to me but I can say thllt 
this is the one organis3tion which is 
working so emciently. 

Mr. Speaker: No compllments. 

Shri Tyagl: That apart, my ~ubmi~­
sian is that the Estimatl'!, Committp.e 
generally looks into all tne estimates; 
it is elected by single transferable 
\'ote and alI parties are represented' 
there and their comments are made 
available to the House. They should 
look into these things. 

Shri A. P. Jain (Tumkur): Sir, we 
have been following a certain conven­
tion and the convention is that these 
particular demads are not discussed 
by the House. I have attentivelY 
heard Mr. Kamath but he has not sad 
a word to show that the old proce­
aure has either been misused or needs 
alteration. Your observations do not 
at alI mean any infringement of the 
sovereignty of the House. The sove­
leignty of the House is there but !t 
IS up to the House to abrogate any 
part of that soverl'ignty or to exer­
cise it in a particular manner. For 
the last 15-17 yeaTS, we have abro­
gated this sovereignty in the sense 
th'at we did not carry on the discus­
sion here. 

Mr. Speaker: Can any hon. Mem­
ber say that it has ever been discus­
!ed in the British Parliament? 
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Shri Barl VJsimu Kamath: We wlll 
look it up. 

An HOp. Member: No. 

Shri A. p. Jain: You have said 
that if any Mlimber or group of Mem­
Ders have iot any .doubts or want 
clarification, they may see you and 1 
do not think that any useful purpose 
will be served by formally appointing 
a committee for the purpose of discus­
sing that. There has been a healthy 
convention and no reasons have been 
advanced whatsoever why it should 
be changed. 

Shri H. N. Mukerjee (Calcutta-Cen­
tral): Sir, I am constrained to say that 
I am somewhat distressed on account 
of my friend, Shri Kamath, having 
brought up this matter in this way. I 
do realise like everybody else that our 
House is sovereign but we have, ac­
cording to our experience, good, bad 
or indifferent, tried to work out cer­
tain conventions in regard to how 
that sovereignty is going to be exer­
cised and the position of the Speaker 
has come to be at a certain level on 
account of that experience. You, re­
presenting the House, have certain 
rights for instance, which no other 
personality in this country has got. 
You have complete control over the 
entire precincts of the House, on 
whoever is moving about. That is 
because of certain objective reasons. 
Now, I do not s~e how we can in this 
House or anywhere, on a formal pat­
tern, discuss the Demands on account 
of the expenses or your Secretariat or 
the Secretariat of the Rajya Sabha 
Chairman. I do not sec how we can 
do so. We are sovereign, but we are 
not sovereign in such a rigid f~shion 
that whatever conventions have been 
developed on account of ('xperiE'nce 
has got to be given the /!o-by. I do 
not quite nnd0.rstand, but T do have 
a feeling that p",rhnps from time to 
tim'" certain rf'ports reach our ears­
thev mav be right or thev may not be 
right-\\;hkh cause certain misgivings 
and it mnv be that. no human imti­
tulion b('in~ perfer!, t~e administra­
tion over which you· prpside also may 

not ·be perfect. I feel substantially 
what Shri Kamath has in mind m:ght 
be satisfied if without having any 
formal arrangements in this regard,­
nothing like a discussion in the House, 
nothing like a discussion by a Com­
mittee which will be open to every­
body, open to the press to report-if 
we have an informal arrangement 
which you after consultation with the 
different parties and groups in this 
House can decide, we can have an in­
formal understanding by which cer­
tain things may be brought to your 
notice. If we do that, we shall be 
content. Otherwise, if we are going 
to interfere in the administration by 
the Speaker of hrs own Secretariat, 
then all kinds of complications would 
arise, Quite apart from what you 
have said, I do feel that in terms of 
our Constitution which is sovereign­
not only one House or the other but 
the Constitution is sovereign-the 
Constitution gives room for the deve­
lopment of certain conventions follow­
ing the British pattern, which is 
actually mentioned in the Constitu­
tion. We can do that and thus satisfy 
ourselves in this regard. (Interrup-
tion). 

Shri Raghunath Singh (Varanasi): I 
do not know to what report he refers. 

Shri Rang-a: First of all, I must 
preface my remarks by saying that I 
have not 50 far heard any rumours or 
otherwise about the wny in which the 
Parliament Secretariats have been 
behaving. (Interruption), I wish this 
issue hnd not been raised at all. Now 
that it has been raised, naturally it 
becomes a matter of c01)science also. 
Would we be right in SHying to our­
selves that Shri Kamnth's Suggl'stion 
is entirely out Of court? If we say 
that, thf're is some suhstance in it. 
Then, would I be doing the right 
thin/! in a~rceing to your suggestion 
that if we feel Jik(' it we "nn E!O to 
you and sf'ck 'I clarification? We can 
say yes t'l either of these two qu('~­

tions. Thnt is why I think on the 
whole there is much merit in the 
mggcstion made by my hon. friend' 

4241 Business PHALGUNA 16, 1885 (SAKA) of the House 4242 

Shri Barl VJsimu Kamath: We wlll 
look it up. 

An HOp. Member: No. 

Shri A. p. Jain: You have said 
that if any Mlimber or group of Mem­
Ders have iot any .doubts or want 
clarification, they may see you and 1 
do not think that any useful purpose 
will be served by formally appointing 
a committee for the purpose of discus­
sing that. There has been a healthy 
convention and no reasons have been 
advanced whatsoever why it should 
be changed. 

Shri H. N. Mukerjee (Calcutta-Cen­
tral): Sir, I am constrained to say that 
I am somewhat distressed on account 
of my friend, Shri Kamath, having 
brought up this matter in this way. I 
do realise like everybody else that our 
House is sovereign but we have, ac­
cording to our experience, good, bad 
or indifferent, tried to work out cer­
tain conventions in regard to how 
that sovereignty is going to be exer­
cised and the position of the Speaker 
has come to be at a certain level on 
account of that experience. You, re­
presenting the House, have certain 
rights for instance, which no other 
personality in this country has got. 
You have complete control over the 
entire precincts of the House, on 
whoever is moving about. That is 
because of certain objective reasons. 
Now, I do not s~e how we can in this 
House or anywhere, on a formal pat­
tern, discuss the Demands on account 
of the expenses or your Secretariat or 
the Secretariat of the Rajya Sabha 
Chairman. I do not sec how we can 
do so. We are sovereign, but we are 
not sovereign in such a rigid f~shion 
that whatever conventions have been 
developed on account of ('xperiE'nce 
has got to be given the /!o-by. I do 
not quite nnd0.rstand, but T do have 
a feeling that p",rhnps from time to 
tim'" certain rf'ports reach our ears­
thev mav be right or thev may not be 
right-\\;hkh cause certain misgivings 
and it mnv be that. no human imti­
tulion b('in~ perfer!, t~e administra­
tion over which you· prpside also may 

not ·be perfect. I feel substantially 
what Shri Kamath has in mind m:ght 
be satisfied if without having any 
formal arrangements in this regard,­
nothing like a discussion in the House, 
nothing like a discussion by a Com­
mittee which will be open to every­
body, open to the press to report-if 
we have an informal arrangement 
which you after consultation with the 
different parties and groups in this 
House can decide, we can have an in­
formal understanding by which cer­
tain things may be brought to your 
notice. If we do that, we shall be 
content. Otherwise, if we are going 
to interfere in the administration by 
the Speaker of hrs own Secretariat, 
then all kinds of complications would 
arise, Quite apart from what you 
have said, I do feel that in terms of 
our Constitution which is sovereign­
not only one House or the other but 
the Constitution is sovereign-the 
Constitution gives room for the deve­
lopment of certain conventions follow­
ing the British pattern, which is 
actually mentioned in the Constitu­
tion. We can do that and thus satisfy 
ourselves in this regard. (Interrup-
tion). 

Shri Raghunath Singh (Varanasi): I 
do not know to what report he refers. 

Shri Rang-a: First of all, I must 
preface my remarks by saying that I 
have not 50 far heard any rumours or 
otherwise about the wny in which the 
Parliament Secretariats have been 
behaving. (Interruption), I wish this 
issue hnd not been raised at all. Now 
that it has been raised, naturally it 
becomes a matter of c01)science also. 
Would we be right in SHying to our­
selves that Shri Kamnth's Suggl'stion 
is entirely out Of court? If we say 
that, thf're is some suhstance in it. 
Then, would I be doing the right 
thin/! in a~rceing to your suggestion 
that if we feel Jik(' it we "nn E!O to 
you and sf'ck 'I clarification? We can 
say yes t'l either of these two qu('~­

tions. Thnt is why I think on the 
whole there is much merit in the 
mggcstion made by my hon. friend' 



-4243 Business of the 
House 

MARCH 6, 1964 Statement re: ATTest of Shri 4244 
Muzaffar Husain, M.P. l 

[Shri Ranga] 

Shri Tyagi that tht Estimates Com­
mittee may be asked to informally 
look into it and place before liS what 
you call the Demands for Grants. 
Whatever suggestions they wish to 
make, let them make them informally 
to you, s;) that we can leave it to your 
judgment to carry out such of those 
recommendations which you consider 
to be in the interests of the House 
:and the prestige of Parliament. 

Dr. M. S. Aney (Nagpur): What is 
the informal way in which the Esti­
mates Committee can do it? 

Shri Ranga: It is a Committee of 
the House. The only thing is they 
need not make again a formal report 
to the whole House here. They need 
only make a report to you and it will 
be open to any hon. Member to look 
into it whenever they wish to see. 
That is all r can recommend to my 
fellow Members of the House in this 
maUer. 

Lastly, r wish to say that it is fortu­
nate for us that while in all otilt'r 
departments there arc proposals fOr an 
increase of 20 per cent or 30 per cent 
in expenditure, this is one Depart­
ment-I wish to congratulate you and 
congratulate ourselves-where we do 
not find any such demand being made 
on the public exchequer. 

Mr. Speaker: I may submit here one 
thing. Three years ago, a committee 
was appoinled by Mr. Ayyangnr and 
I headed that. committee. The Chair­
man of the Public Accounts Commit­
tee and the Chairman of the EstimCltes 
Committee were two other Members 
of that committee. We went through 
ali the expenses and all those things 
and tried to find out whether we 
could bring about any retrenchment 
ourselves. We had then recommend­
ed some retrenchment and we have 
carried that out. 

Then again, r may inform the Hcuse 
-probably it is aware of it already­
that last year, when the Chine!le at-

tacked our frontiers, at that time, 
though we wanted every hand that we 
had, We spared about 20 men. This 
Secretariat was the first to offer the 
services of 20 members of our stnlf, 
so that they might be <utilised for 
emergency purposes there and then. 

Then, ~ wrote to every Legislative 
Assembly, to every department, every­
where, that no recruits from outside 
might be taken and we should try to 
spare from our own personnel that we 
have. So, far as these suggestion~ 

that have now been made are con­
cerned, I am thankful to hon. Mem­
bers that they have done that and 
drawn my attention also. r will con­
sider what is feasible and proper 
under all these circumstances. 

Shri M. R. Masani (Rajkot): With 
your permission, I wish to make a 
submission to the hon. Minister. I 
hope that now that he has announced. 
the order of the Demands for Grants 
under the various Ministries, he will 
be good ('nough to adhere firmly to it 
and 110t allow himself to be pushed 
off it 'under pressure from his cabinet 
("olleagues. 

Shri Hari Vishnu Kamath: The hon. 
Minister has not answered the point 
about the Report of the Ministry of 
Petroleum and Chemicals,-when it 
will be presented to the House. We 
cannot discuss it without the report. 

Slid Satya Narayan Sinha: What­
ever is humanly possible, we will do. 

12.38 hrs. 

STATEMENT RE: ARREST OF SHRI 
MUZAFFAR HUSAIN, M.l'. 

The Mmlster of State In the MIDIs­
try of Home Affairs (Shrl Hajamavls): 
The matter regarding the arrest of 
Shri MUjl:affar Husain, a Member of 
this House. was raised in the House 
on February 17, 1964. I have now 
obtained the necessary information 
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